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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

O.A. NO. 199 of 2021 (S2)

IN THE MATTER OF:

Sri. Shankar Narayanan Bala Krishnan,
Telangana and Ors

...Applicant(s)
Versus

State of Telangana
And Ors

...Respondents(s)
REPORT FILED ON BEHALF OF RESPONDENT NO.6

I, RV Karnan, IAS, S/o Veeraragavan Rajagopalan, aged about 40
years, Occ: Commissioner, Greater Hyderabad Municipal Corporation,
R/o. Hyderabad, do hereby solemnly swear and state on oath as follows:
1. It is respectfully submitted that, I am working as Commissioner of

Greater Hyderabad Municipal Corporation (GHMC), Hyderabad. As
such, I am well acquainted with the facts of the case. Further, I am
deposing this report based on the records available with the
Respondent Corporation and in response to the orders of the Hon’ble

Tribunal dated 21.04.2025.

2. I respectfully submit that I am placing on record the details of all the

earlier status reports filed by the 6" Respondent before the Hon’ble

Co sloner '
Greater Hyderabad Municipal Cerporation



National Green Tribunal, Southern Zone, Chennai and crave leave to

treat the same as part and parcel of this Report.

L

ii.
iii.
iv.
V.
vi.
Vil.
viii.
iX.
X
Xi.
Xii.
xiii.

Xiv.

Report filed by the 6" Respondent, dated 07.10.2021
Report filed by the 6" Respondent, dated 07.12.2021
Report filed by the 6™ Respondent, dated 05.03.2022
Report filed by the 6™ Respondent, dated 29.03.2022
Additional Report filed by the 6™ Respondent, dated 25.08.2022
Reply memo filed b_y the 6" Respondent, dated 25.08.2022
Status report filed by the 6™ Respondent, dated 23.11.2022
Report filed by the 6" Respondent, dated 17.12.2022
Report filed by the 6™ Respondent, dated 08.03.2023
Report filed by the 6™ Respondent, dated 04.08.2023
Report filed by the 6" Respondent, dated 21.11.2023
Report filed by the 6™ Respondent, dated 18.04.2024
Report filed by the 6™ Respondent, dated 12.07.2024
Report filed by the 6" Respondent, dated 28.01.2025

3. It is respectfully submitted that, in compliance to the orders dated

21.04.2025 of this tribunal directing GHMC for filing a report on the 24

MW capacity (phase-II) Waste to Energy (WtE) project which is about

to commence in Jawaharnagar, it is submitted that:

Power Purchase Agreement (PPA) for the 24 MW capacity WtE
plant is entered between the Operator of the plant i.e., M/s
Hyderabad MSW Energy Solutions Private Ltd and Southern
Power Distribution Company of Telangana Limited on

12.05.2025 (copy enclosed as Annexure I). Approval of the

Comml
Greater Kyderabad Municipa\ Carporation



PPA by Telangana Electricity Regulatory Commission is
awaited.

ii. Hydro Testing of the Boiler is completed. The Boilers
Department of Government of Telangana has accorded
necessary permission on 29.05.2025 to utilize the two boilers
of the WtE plant (copy enclosed as Annexure II).

iii. Steam blow out test are scheduled to be conducted in the 3™
week of July’2025.

iv. The WtE Plant is expected to commence operations by the o
week of August’2025.

4. Tt is respectfully submitted that, in addition to the Waste to Energy
plants commissioned at Jawaharnagar (24 MW) and Dundigal (14.5
MW), GHMC is committed to realization of two other Waste to Energy
plants proposed earlier at Yacharam & Bibinagar. Agreement was
entered with M/s Sri Vgnkateshwara Green Power Projects Limited
(SVGPPL) on 10.11.2010 for establishing a 12MW capacity Waste to
Energy plant at Yacharam which is to the South Eastern side of the
city. The Project could not materialize in view of certain administrative
and technical reasons. However, on 09.06.2025, GHMC has addressed
a letter to the Chief Engineer/IPC, Southern Power Distribution
Company of Telangana Ltd (TGSPDCL) communicating GHMC’s No
Objection for enhancing the capacity of the proposed Waste to Energy

Plant to be established by SVGPPL to 14 MW from earlier envisaged 12

Com
Greater Kyderabad Munjcipal Corporation



MW and for execution of Power Purchase Agreement between SVGPPL
and TGSPDCL (copy enclosed as Annexure III). The Plant is expected

to commission by December 2026. GHMC is also examining the
request and proposals received for revising the 11 MW capacity Waste

to Energy plant at Bibi Nagar which could not commission after the
trial run in 2017-18 due to liquidity crisis faced by its promoter IL&FS.
For the aforementioned facts and circumstances, it is therefore
prayed that this Hon’ble Tribunal may be pleased to dispose of OA No.
199 of 2021 and pass such other order or orders as this Hon’ble Tribunal
deems fit and proper in the circumstances of the case and thereby render

Justice.

Sworn and signed on this the

2t day of June, 2025 at Hyderabad

RESPONDENT 6

Greater Hyderabad Mulicipal Corporation



VERIFICATION

I, R V Karnan, IAS, S/o Veeraragavan Rajagopalan, aged about 40,
Occ: Commissioner, Greater Hyderabad Municipal Corporation, R/0
Hyderabad, do hereby declare that the contents made in the above
paragraphs are true and correct to the best of my knowledge and based
on records available with Reﬁpondent Corporation and I believe the same
to be true and correct.

Hence verified on this the 12th day of June’ 2025.

Respondent-6

Commigsioner
Greater Hyderabad Municipal Cerporation
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VMW RDF MSW?i')ased waste to energy Power Plant at: Jawaharnagar(V),
G, ,1§&ﬁfa(M), Medchal Malkajgiri Dist.) . :
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M7$;HYDERAB DyMSW/ENERGY SOLUTIONSPRIVATELIMITED

This Power Purchase Agreement {(“Agreement”) made and executed on this 12th day
of May, 2025, between Southern Power .Distribution Company of Telangané
Limited, incorporated by the Government of.Telangana in accordance with the
Telangana Electricity Reform Act 1998 (Act No.30 of 1998), under the provisions of
Companies Act, 1956, having its office at 6-1-50, Mint compound, Hyderabad -
500063, Telangana, India rep'resented by its Chief Engineer(IPC) (hereingf
referred " to as “TGSPDCL/DISCOM” as the  case

s
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expression shall, unless repugnant to the context or meaning thereof, include its

successors and assignees as the first Party

AND

M/s. Hyderabad MSW Energy Solutions Private Limited, having registered under
the provisions of Companies Act, 1956, office at Level 11B, Aurbindo Galaxy,
Hyderabad KnoWledge City, HitechA'City Road, Hyderabad - 500 081, Telangana,
India represented by its General Manager, D V Seetharamarao (UIDAI No.2045

1166 1205), aged about 46 years, R/o. Hyderaba “"”'(."-"' reinafter referred to as

“Developer/Company as the case may be) fw _h expressnon shall, unless

as the second Party.

- 2. WHEREAS, the company is estal;l;shmg 24 MW RDF .(j“
i,
energy Power Project at Survey No. 173 ]ayyahar Nagar, CRPI"'rpad Near army

r/’r f‘J’lw

college of dental sciences, Kagga (M),Medc 1}1

2
N
hereinafter called as the Proi,g.cf’ Zas, deta11ed’4‘§£ Schedule 1 attached to this
| ﬁ,?”;a LN Gy,
Agreement. f G, i,

’;}ﬁ
'/’«-’ A

proposal v1de Ref: T REDCO/QMESPL/ZOZZ“-ZB dated:14.03.2022 and the company
‘Jn .JfP‘ ,/’f *
/ '('-"v”w {J’I’GBEDG@,g)n 14.03.2022 to execute the project,

f‘ o o J""F
ule ﬁ@% gnd 3 respectively to this Agreement.

4#

m

«:/ m K7 - '
4., WI—TE%EAS the compgny offergd to sell power generated by it to the DISCOM
Ktk

‘f,‘»/f . 7%,
at the tariff an ;pther Terr:ﬁégand Conditions like Tipping Fee payment for energy

beyond threshold/ ,LF, Ingen}lves, etc as to be determined by the TGERGC, on filing

“ /‘ ’f/’.m
" of suitable petition lgy ey éloper/Company and whereas, the DISCOM has agreed to
purchase the power _from the Developer/Company at the tariff and other Terms and

"Conditions to be determined by the TGERC.

5. NOW, this Agreement witnesseth: ‘
() That the company shall fulfill the condmons of agreement entered wnh
TGREDCO and obtain extensions wherever and whenever required till the

completion of the project. In the event of cancellation of the project allotted

V'ﬂ EF ENGINEER
ngmt@ @fﬂce. 6-1-50, 2

¢ " MRt Bompeund, 4600004,




A
h

to the company by TGREDCO for any reason, the agreement with DISCOM
shall automatically stand cancelled

(ii) That the Cornpany/DeveIoper shall pass on all the 1ncent1ves/Concess1ons
received by them e1ther from Govt of Telangana or Govt of Indla to the
DISCOM, as to be decxded by TGERC.

(iii) That the company shall design, engineer, construct and opérate the project
~ with reasonable diligence, sub]ect to all apphcable Indian laws, rules,

7
regulations and orders having the force of lav‘f,lﬁcfl’udmg grid code issued by

Central and State ERCs; ' /% %
PRt #f ql (

- {iv) That this agreement is enforceable subj ecf to obtzi lﬁhg consent of Telangana

/"b
State Electr1c1ty Regulatory Corrﬁ fs“%ion (TGERC) per section 21 of

L

."
u

2 "
Af‘ﬁ /& . ffff , .
(v) That the company shallz,, ot be eligilile l f dbtalnmg renéwable energy

i i

certificates (RECSJ, invc’ﬁ%ﬁ% ;egulatlons%}ﬁs»sued by Central Electricity
_ Regulatory Commiss1on ((“_%Ré) ~511H?,TGERC{’EF6m time to time, for energy

// ,’.

generated frornfthls project ef%d supﬁlféd,gto DISCaM under this Agreement

o"r o '

and that thé/ B’fSC(fl\f’%is entitlé@?*to ;éé'{ efﬁRl}PO to the extent of energy

“’f' ,:f' kY 4 4’&7
received. 4 ,fm, ;‘f s

"lf:"a

NOw THEREF@RE, in c‘é}is’xdﬁ 7 t/igﬁ'?of the/fb}‘egoing premises and their mutual
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covegﬁlﬂg llereiﬁ,”ﬁ/nld;;for cf’tf'f‘er valuz g@;&bnsnderatlon, the receipt and sufficiency
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ARTICLE 1
DEFINITIONS

Unless the context otherwise expressed in this agreement the followmg terms shall
have the meanings set forth herein below. Defined terms of singular number shall

include the plural and vice-versa.

11 “Act or Act, 2003” means the Electricity Act, 2003 and includes any

modifications, amendments and substitution from time to time;

4" ;,é.‘f/
f'l‘ A"p v
W’A

4{9. u‘

“Bllhng Month" shall 1nean‘£he cale.: ¢

company to ‘b ,,,‘:ob;ratlonal in the presence of‘LTGTRANSCO/DISCOM

'autﬂ‘dﬁzed representatives, provided that the company shall not declare a
generating unit to be operatlonal untll such generating unit has completed
its performance acceptance test as per standards notified in coordlnatlon by
DISCOM/TGTRANSCO/TGREDCO authorities;

Explanation: In respect of renewable energy based power projects ,the date of
synchronization of the first unit of the projeet will be treated as the Commercial
Opération Date of the Project, since Ministry of New and Renewable Energy, GoLhat
not specified any Guidelines for declaration of the Commercral Operatw ‘c’w

C! IE;'F ENG}
* (IPG). TGQDEE:E



1.9

1.10

311

(COD);

“Contracted Capacity” means desxgnated capac1ty export to grid for sale to
DISCOM at Interconnection Point as detailed in Schedule - 1 to this
Agreement for supply by the company to the DISCOM at the interconnection
point from the project. Contracted capacity shall be in MW measured m

Alternate Current (AC) terms and shall not change during the. tenure of thls
Agreement.,

“Delivered Energy” means with respect to any bllhng month, the Kilo Watt'

hours (KWH) of electrical energy generated bfﬁl project and delivered to
the DISCOM at the interconnection poxnt,&fasﬁgEﬁned in clause 1.18 and as

arr

measured by the energy meters at the ﬁercéﬁhectlon point during that

billing month at the designated subgfgfi%n of TGTRAKfSCO or the DISCOM:
é’y;/// '%f.&};;. :
Explanation 1 : For removal of dbﬁfibts, the dehvered e?féf'gy, ercludes all

it ,;.

e,
energy consumed in the pro;ect: by tfiéf;’?ﬁya;n;glant and equ:ﬁ’ﬁjent lighting
.\v 0 /{aa‘ .

" and other loads of the p?"ﬂ’/ Ct»ﬁ'om the éﬂ/é?'gy generated and as recorded

by the energy meter at mtéi*Conftééhon pomt”;ff ),

"/"‘/;"‘- A/;{‘ I
/ ,‘,,',,,..:. /:-?% ) W‘/Aﬁ;“", o /"Zﬁ
Explanation 3,g;f74he”‘delzveredx énergyfffﬂ/_r 5417)/1]1 g onth shall be Iimlted to
:4 2 " R

R ".f/ '“"

capacity. In cdfséign e s energyus*dehvered beyond 100% of desrgnated
*‘.»1; S '..:.f
CI.

the energy't ;ilculatedy a’i’?lOO% { s’rgnated export capacity i.e., contracted

4
,c

iﬁ_m.tzcle 22 of this agreement, subject to the Annual
,‘?F%iim}tsf”&s to be determined by TGERC in accordance with the

ey 5

“Delivery Point” means the interconnection point at which the power plant
delivers power to the TGTRANSCO/DISCOM Substation;

\--.-——-—-‘—"")‘ SRR
%H EF ENGINEER

(IRG), TGSPDCL.,
Corparﬂtﬂ Qffica, 6-1-50,
Mint Compaund, Hyd-509084.

t

{1’, ?/?; /Epertod/'f’no payment will be made for such .

10



1.12

113

1.14

1:15

1.17

“Due Date of Paytnent" means the date on which the amount payable by the
DISCOM to the company hereunder for delivered energy, if any, supplied
during a billing month becomes due for payment, which date shall be forty
five (45) days from the date of invoice. If the billlis received after 5 deys of
metering date in a particular month, the due date shall be reckoned from the
date of receipt of ihvoice. In the case of any supplemental or other bill or
claim, if any, the due date of payment shall be forty five (45) days from the
date of the presentation of such bill or claim to the designated officer of the
DISCOM/TGTRANSCQ;

“Interconneciion; ;ﬁacili‘f.ies" means all the equipment and facilities,
v

including, but not“limited to, all metering facilities, 0.2s class CTs, 0.2 class
PTs, switchgear, substation facilities, .transmission lines and related
infrastructure, to be installed by the Proiect' Developer by laying
independent line to the designeted substation of TGTRANSCO/DISCOM at
the voltage specified in Article 1.20 at the company’s expense from time to

time 1throughou'c the term of this agreement, necessary to enable the

. DISCOM /TGTRANSCO to economlcally, rellably and safely, I‘ECEIVG dehvered -

VC{!JE‘F ENGINEER 6

' {IPG), TGSPDCL,
CRrgrate Ofiice, 6-1-50,

Mint Bomnaned b canana

11




1.18

1.19

1.20

1 21° / K/'letermg Da(téﬁmea‘ﬁsf'Flrst (1st)° il

1.22

1.23

\V Qf-uﬁr: ENGINEER

%'? . W 4 ””ﬂﬁ’%vﬁ

Oorporate Office, 6-1 -50
Mthompound Hyd-500004. ) =IRRE

Explanation 1: The company based on renewable energy projects viz; Biomass,
Bagasse, Mini Hydel and Municipal Solid Waste, RDF/MSW, IndustrialWaste
based Projects, etc, have to bear the éntire expenditure of interconnection

facilities for power evacuation as per the sanctioned estimate by the respective
field officers;

“Interconnect_ion Point” means the point or points where the project and
the TGTRANSCO/DISCOM’s grid system are interconnected at designated
TGTRANSCO/DISCOM subétation as provided in the Grid connectivity
approval of TGTRANSCO vide Lr.No. CE/ComrrII?&RAC/SE/DE/Comml/ADE-
GC&CA/F-Jawhrnagr/D.No. 82/25, dt:11. ozfégﬁ "The meterlng for the
project will be provided at the 1nterconné/ ’ﬁgﬁ%}ormt i.e, at the demgnated SS
of TGTRANSCO /TGSPDCL as per Art;df%’tl s x?/

"r;'M A
/é . / f» {‘?/"})) s B
Explanation: In case of power pr%jecfs based on Waste’fd/é?nergy (RDF/MSW

G,
based) the interconnection point w:i be at d%szggated TG ﬁ/ NSCO/DISCOM
w-, f’i',‘-ff:j.}' 7
substation, based on voltgge level of evatit lgﬁ’f’/” & "ﬁf/ﬁ’
"f///ivh ‘,(5;?‘/
v M R3S

o
“Interconnection SubstaE’ioﬁ'f’;@ineansthe ‘wﬁ,demgnated substation viz,

o '1
400 KV Malkaram SS for cdﬁnectlrié@? pro;eé{‘/’”to the state transmission

W
SyStem, %j"'f'ﬁd?w:%

!

yeﬂl}very" means the voltage at which the
P 5,'75

company,m]ects%ﬁ&pdﬁ@mf{:’ﬂle int @i‘conneetion pointi.e,; 132 kV;

/n/‘ 2

€ ﬁy of each calendar month, at 00: 00 Hrs,
N G

2N
thé mterconnectf’gn/pomt‘%;%«%
P, W@, K

i :

"Plant*L%a.d Factor?(PLI‘)” means the ratio of total KWh (units) of power
a /»,a‘ ....

generated 5§ plant,

¥ (’r/ﬁ' / ?’/
with number &f; }j’ﬁiﬁ 'S in the same tarlff year;
G

“Project” means 24 MW RDF/MSW based waste to energy Power Project at
Survey No.173, Jawahar Nagar, CRPF road, Near army college of dental
sciences, Kapra (M),Medchal (Dist.), r'[;elangana State, as detailed in Schedule-

1 attached herewith, entrusted to the company for construction and
operation as detailed in agreement entered into with TGREDCO as shown in
Schedule-3 attached herewith; |

(IPC), TGSPOCL,

12




1.24

1.25

1.26

1.27

1.28

“Prudent Utility Practices” means those practices, methods, techniques and
standards, that are generally accepted for usé in electric utility industries
taking into account conditions in India, v.and commonly used in prudent
electric utility engineering and op'erat'i_ons to design, engineer, construct,
test, operate and maintain equipment lawfully, safely, efficiently and
economically as applicable to power stations -of the size, service and type of
the project, and that generally conform to the manufacturers’ operation and

maintenance guidelines;

Refuse Derived Fuel (RDI‘) /Municipal Solld *"“'"aste (MSW) based power

project”: A prolect shall quahfy to be temed as a Refuse Derived Fuel

W«f;;f

Explanatzon 1: Refuse Derived Fiié

&
"“f" t’( b 5 ,.-Zr o

3 z,omedzcal waste but excludmg industrial hazardous

‘-,r" ;,f‘ﬁ

'SW based Wa l;e to enérgy power project in the State of Telangana.

o

I i ns" means the date whereupon the project is requlred
to start 1n]ect-1-‘ g p wer from the power project to the delivery point as per
approval of TGRE;DCO from time to time;

“SERC"” ‘means . the Telangana State Eléctric_:ity Regulatory Commission
constituted under Section-82 of the Electricity Act, 2003 or its successors,

~ and includes a Joint Commission constltuted under sub-section (1) of Section
83 of the Electrlcxty Act 2003; -

“SLDC” means the State Load -Dispatch Center as notified by the Telangana

State Goverriment under the provisions of the Electricity Act, 2003;

A

' 8
. R \f ‘MWM——.._/
CHIEF ENGINEER

13




of such system or which is likely to result in the disruption of safe, adequate
and continuous electric supply by the TGTRANSCO/DISCOM, or which
endangers life or property, which condition is affected or aggravated by the

continued delivery of delivered energy from the project;

1.30 “Tariff” shall have the same meaning as ascribed in Clause 2.2 of this

agreement;

131 “Unit” when used in relation to the generating equipment, means one set of
turbine generator and auxiliary equipment and facilities forming part of the
Project and when used in relation to electncal’%tférgy, means Kllo Watt Hour

KWH); 5 ”/
( ‘ ) lj%?&%

132 “Voltage of Delivery” means 132 éfﬁltage at wluch the electrical energy

generated ., by the project' <lf,ff¢fequ1red to be%dehvered to the

Y
TGTRANSCO/DISCOM at the mterc%ﬂyect;:yognt by eredh/r;g an exclusive
7

132 KV feeder; ‘ i “';,%,
) [ ’{'@?:% :,25%,/
f‘ 5 y

/ff' G,
1.33 “Tariff Year” means each p"érl 3% A 2 month%@t:ommencmg from the COD of

the project. The last tariff y'é:l/l of t 1§,f'1greemei{ﬁf,shall end on the date of
5 i
expiry of thig’ a”éi 'ﬁlent N i /f’
g i, gy ,”K/ ’%’@”@
@4 x G4

1.34 “Term of thév%greem it” shall 1 CfS ve the same meaning as provided for in

% 43/4,
Aciidess o this 40 oo qxé W7, %
N / (“;"Z‘? ’ff@f'? %‘%2:,,, ! ’4&'%’?’1% %6‘:?»2’) :
135’/’2/ ’I‘GTRANSC6£’”2"meaﬁ é]‘ransmlséigtf Corporatlon of Telangana Limited,

‘.uﬁg. .r 4,», i, .
ﬁfcc‘)rporated uncle’?wthe 6tpanies Act, 1956; :

g ", : z,ﬂ‘% g b, -

"’.4/3,\, G, G

All other wofd§ "'ll‘ld expres/smns used herein and not defined herein but defined in

the Electricity Adﬁ/é?ﬂO}OB Eléﬁé icity Duty Act, 1939 and its subsequent amendments
AL %, v‘a'ﬁ

and Telangana EIect%; @ Reform Act 1998. shall have the meanings respectxvely

a551gned to them in the sa1d Acts and applicable State and Central regulations on

grid code and others from time to time.

C{-HE.F ENGINEER
(IPC), TGSPDCL,
Corporate Offica, §-1-50,
Mint Compound, Hyd-500004
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, ARTICLEZ :
PURCHASE OF DELIVERED ENERGY AND TARIFF

2.1  All the delivered energy limited to the energy generated corresponding to the
| net exportable capacity to grid at the interconn_ectioﬁ point for sale to
DISCOM will be paid the tariff provided for in Article 2.2 from and after the

date of commercial operation of the project. Title to delivered energy
purchased shall pass from the company to the DISCOM  at the

interconnecti_on point.

2.2

‘.tr; JERC byxﬁlmg an LA in the tarlff determmatlon

p’l

w'f,
o }uswe of - all taxes, duties and levies or any other

statutoryg«:hablhty, .,f?f;‘;,s apphcable from time to time. Further any
b “3".:.1

.rr’vr

incentives /& gra .gs /€0

from either Govt,, India or Govt of Telangana or any other Authority shall

be passed on to the DISCOM, as to be decided by TGERC.

24 No transmission or Wheeling charges or other charges or assessments
.‘charges shall be levied by the TGTRANSCO/DISCOM on purchased energy.

R Y

e

.a) - 'Where in any billing month, the company 1s’r*ent1tleda'to' draw the

energy from DISCOM/TGTRANSCO grid restrlcted to 1ts auxn}.lary

.a.nx‘]
TR Tt

consumptlon during shutdown periods, maintéhance | périodsiandM

VCL!EF ENG!NEE a

(IPC), TGSPDCL, R o
Corporata Office, 6-1 -50 ~
Mint Compoung, Hyd-500004.

15




plant tripping periods only. The company shall not draw any power
from - DISCOM/TGTRANSCO during plant running period. The
contracted load of the ‘plant shall be taken as the auxiliary
consumption that is, 11% of installed Capacﬁity (for RDF based power
pfojects) /12% of the installed Céﬁacity (for MSW based power
projects). The energy supplied by the DISCOM to theconipany, shall
be billed by the DISCOM and the.company shall pay the DISCOM for
such electficity supplies, at the then effective TGERC applicable tariff
to High Tension Category-l consumers as determined by TGERC from

time to time. | o /%ﬁ
b) For this.purpose, the maximum dem/ lﬁ'f“ecorded during such periods

iy »'/f

in a billing cycle shall be consxvdveréd& In sh”ffji; ‘down period, the billing
demand would be 80%

4 ,éfauxlhary conéﬁmptlon or recorded

ff
maximum demand whlche(?é is more. . "i s,
e ; "'J e

i, K3
/,!"\ ’”'@’?@ %ﬁ?ng delna115@%actuai units
B ‘ A ‘ // s
recorded whichexf&” ore. %’1/;/%

.'{;'4:' ’ :14-(’?}%/ . ’@)
d) For the purpose of blﬁing”f‘%D,tariff 'f%,«compatlble meters may be
H 'l' Iﬁ;ﬁ‘;ﬁ @,@

installe d“%"’«,‘;ﬁ f« m

| i i L %;ﬁ“ i, """
e I-Iovs/é . I, the rﬁf?ﬁmum I-fff‘vz-' 1 : gory Blﬁng shall be made applicable
. ’f/"" .«* “n /' I’l ¢

to thé% Company%% a billiné¢”§ycle that may be decided by Hon’ble

g

7T ,GERC frdfffgtl “é"i:f%igﬁe, base d/n the voltage of the generator.
m’ .z gfﬁ /;fg’ A,
//'Explanatmn 17
“H, 2
E‘ﬁefgy during thé Iant sﬁi[édown periods, maintenance works, plant tripping

perio‘ ;f?%ic shall df‘é?w the eizergy from TGTRANSCO/DISCOM only Jfor the
essentia ;i%ads duri fﬁf'zo generation periods.

L5

/ﬁ?ﬁm’

=
\

‘z

i, '
%ke gené%atmg planfsﬂ!”zzz power pro;ects based on Waste to

N —~———
CmEF ENG!NEER
(IPC), TGSPOCL.,
Corporate Office, 6-1-50,
Mint Compound, Hyd -500004.
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ARTICLE3

INTERCONNECTION I‘ACILlTIES SYNCHRONIZATION, COMMISSIONING AND

31

3.2

The TGTRANSCO or DISCOM shall arrange

COMMERCIAL OPERATION

Interconnection Facilities

Upon receipt of a requisition: from the company, TGTRANSCO or DISCOM -

shall prepare an estimate of cost for arranging the interconnection facilities
for power evacuation at the voltage of deliVery. The company has to bear the
entire cost of the interconnection facilities as per the approved estimate

e

made by TGTRANSCO or DISCOM and also talkg: "

re of right of way issues.
vacuate, design, install, own,
operate and maintain the interconnectiq icilifies and perform all work, at

the company’s expense, necessary,,’;f" % econom 1}y rellably and safely

swmchyard The Company shall ens re meterx;;g facilitie ,-

,-» -‘,/;,

Ia,

Provided that the TGTRA: CO

amtenance work of the connected bay together with

equlpment at the grid substation has to be don 1 coord1nat1 n with the
[ il K (-.

TGTRANSCO and DISCOM personnel. The developen shalb 'pay the Bay
ma\11;tenance expenses to TGTRANSCO or [ ISCQM. as abphngle The
Developer shall inform TGTRANSCO/TGSPDCL in advance, whether ‘the

maintenance work on the interconnection line will be carried by them or
TGTRANSCO/TGDISCOM shall carry on payment basis.

Vﬁ ;-‘ [ VR —

HIEF ENGINEER

* (IPC), TGSPDCL. ‘
Corporate Gffice, G-1-50, 12
Mint Compound Hyd-500304
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3.3

34

3.5

3.6

DISCOM/TRANSCO has been vested with the right to add any additional
loads on the feeder without detrimeljtal to the interests of the existing
generating company. "

Any modifications or procedures or changes in arranging interconnection
facilities for power = evacuations  rests with  Govt . of
Telangana/DISCOM/TGTRANSCO. |

‘The company shall allow entry"to the site of the project free of all

encumbrances atall tlrnes during the term of thefagreement to the personnel
of TGTRANSCO or DISCOM for inspection andf(rérlf? ication of the works being

carried out by the company at the site

4
t/ Eﬁ%ﬁ'grmect After the project is
W,

‘j).l G
synchronized with grid and commerff“fal opéi atlons are commenced,
representatives of TGTRANSCO/'EG@I@COM shall haV/ ﬁaccess to the project

,v /.f‘
site for verification of operatlong’of%the project, mcluding"’the verlflcatlon of

the fuel being used. ’ ‘

The TGTRANSCO. or fﬁ/fﬂ G"M or 1ts F’?é resentative may verify the
construction works or opefﬁtio’tf%ﬁ;»the pro{eo& being carrled out by the

“u ®

company and/ tzis found ti&h the 6‘ﬂsE‘1,uct10n Works or operation of the

Gt o
ds pé ﬁ’le pruderﬁgutllief%% r(ﬁ?’t‘bs 1t may seek clarifications

~'}m';my or 1{é‘qu1re th& orlcs to be stopped or to comply with

" A'A'A/"‘"

then; Ilr}fstructlotfs% /%, f’gvg? f/% ! /%

o ’q.u/ /‘5 /{(4\'

r‘fz" .:,/f;

from the g&o‘

"Jf
3.7 M ring the ﬁéfmd prgﬁ\f‘@to the cofﬁtﬁermal operatlon date, on the request of

3.8 .

"ﬁé company, e/BISCOI%%,:%lll supply energy to the project for any purpose,

i, G
¢ ‘"t,‘erms and c’é;hdltxonsﬁ d at the tariff rates that are applicable from

RV

time td@ﬁlm}e to thef‘fc*ategory of consumers of the DISCOM to which the

/ A4
company b’eihgpgs, i{‘oﬁwded separate metering. arrangements as may be
REIEAN Vs, .f "f'
d\"l,:: é”'EErms and COHdlthl’lS of such tariff have been installed at
st

7

required un

the project.

Synchronization, Commissioning and Commercial Operation

The company shall give a notice in writing to the SLDC and DISCOM at least

p (15) days before the date on which it intends to synchronlze the project to

Myl B sl

the grid system.

Tonty o vty
IS L LA
detly 4

ﬁ—-;'x"—-_-—'k .
\[(leEF ENGINEER
(IPC), TGSPDCL,

Corporate Office, 6-1-50, " 13
Mint Compound, Hyd-500004.
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3.9 The project may be synchronized by the company to the grid system when it .

complies with all the connectivity conditions specified in the Grid Code in
force. | '
3.10 The synchronization equipment.shall ‘be: installed by the company at its
generation facility of the project at its own cost. The company shall
synchronize its system with the grid system only after the .approval of
synchronizatioh scheme under the supervision of the concerned authorities

of the grid system.

3.11 The company shall immediately after synchrg ‘

Sz ‘The company shall commission th%;g

' agreement from the effective date

3.13

4 \,{p

‘dg}ponstrv

ensire. the connectmty standards as per technical norms

_.NSCO/DISCOM ‘ approved, _ vide

25,dt:11. 02 2025..

VW

© (IPC), TGSPDCL,
Corporets Office, 6-1 -50,
Mint Cempaund, Hyd-500004.
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4.1

4.2

4.4

4.5

" ARTICLE 4. .
METERING AND PROTECTION

The company shall install main meters and check meter of static type 0.2s
class accuracy having both ABT & trivector features and online data transfer
facility (V-SAT) at the interconnection point i.e., at the 400 KV Malkaram SS

and the company shall also install standby meter of static type at the same

point and of the same accuracy. The connected metering CTs and PTs shall '

be of 0.2s and 0.2 class of accuracy respectively as per the norms specified in
the T.0.0. (CE-Construction-2) Ms. No 488, date {()7 .03.2012, metering code

by CEA or norms of TGERC and any chang %‘1
time. The main meters, check meters and’//s;cglléﬁftrmeter shall each consist of

a pair of export and import paramét%’?s with faé‘ lity for recording meter

o N

readings using Meter Recordin »,/fflstrument and /%'hflgured with ToD

software compatible to TGTRAI&S&? EBC Data base. % %the purpose of

e r‘
uniformity the company ’és(hall follow@tem‘lé/gp’emﬁcatlon és?’developed by
DISCOM. ’@/ ~ ,

e applicable from time to

Vs

.;, '
,%( s (7
All the meters required to éanstalf?ﬁ;pursuan

"” ' ,r Ff’

\

étb}Al*tlcle 4.1 above shall be
jointly 1nspéﬁtegl%and feg M%/%ﬁl}ﬂlf s both partles, i.e.,
TGTRANSG:@?bISCOI\f;;& Devel%ﬁé;f?éfé’%npanjf ifid shall not' be interfered

with, tested "@r/checkeéf’f‘except 1n”{ e presence of representatlves of both

// y
rtie’es’:a, 2 55&/5'94/% /
’7// /}W/A(//,;ﬁ?) ‘7 r//f 4(‘
r/ .v'.»‘ b'h 4’(’5 g4 cr'

l,‘ ol

'fé%llwugh all the 41; admgéféf main, check and standby meters have to be taken,

tlié”’rneter readings%fqom tf’ ﬁnam meters will form the basis of billing. If any

,u\

of thé»meters requli/ d,to be fi”istalled pursuant to Article 4.1 above are found

' "‘f r/ >

to be re 1ster1ng (lg%ccurately, the. affected meter will be replaced

lmmedlatel //{g@;r
/,;/

l,;!

Wherein the half yearly meter check indicates an error in one of the main
meter/meter(s) beyond the limits of errors, for such meter(s), but no such
error is indicated in the corresponding check meter/meters, billing for the
month will be done on the basis of the reading on the check meter/meters

and the main meter will be replaced immediately.

-

’
14

-If durmg the half yearly test checks, both the maln meters and the ...
=

(—.____-.--‘-,‘M
CiY7EF ENGINEER

- (IPC), TGSPDCL,
Corporate Qffice, 6~1-50.
Mint Comnound. Hva-500004.
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error, standby meters readings shall be taken to in consideration and both
main and check meters shall be immediately replaced. If all the meters
during yearly checking fdund_ to be faulty, and the correction applied to the
consumption regi‘stered by the main meter to arrive at the correct delivered
energy for billing purposes for the period of the one month up to the time of
" such test check, computation of delivered energy for the period thereafter till
" the next monthly meter reading shall be as per the replaced main fneter.
Ali:grnatively, the energy will be computedion a mutually agreeable basis for

' that period of defect.

4.6 Corrections in dellvered -energy bllllng, never necessary, shall be

E '%}i,ibe tested undg;:, conditions

during the:: %p, 11

* correction. v k-

of Telangana, as‘per General Terms and Con_ditions of Suppiy (GTCS).

49  All the billing meters (méin, check émd_f standby) tests shall be jointly
cohc_lucted‘by the authqrized representatives of both parties and the results
and correction so arrived at mutually will be applicable and binding on both

the parties.

pp—

M—M

\fc: JIEF ENGINEER

‘ (lwcl TGSPDCL,
Gemw g Ofiice, 6-1-50,
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410 On the metering date, each month meter readings shall be taken (and an

.acknowledgement thereof signed) by the authorized representatives of both
parties. ‘ | ;

411 Within six (6) months, following the execution of ‘this agréement,- the
company and the TGTRANSCO /DISCOM shall mutually agree to technical and
performance specifications (including, but not limited to, the metering

. configuration fof the project) concerning the design and operation of the
facilities required to be installed by the company in order for the company to

operate in parallel w1th ‘the TGTRANSCO/DI?{G@M s grid. Thereaf“cer any

f

parties.

4.12  The project shall be operated and»rih 1"ﬁtamed in' acciﬁ‘i'dance with good and

generally prudent accepted utlll{:nytandards with resp’édt?,to synchronlzmg,

K
voltage, frequency and reactive powérydontro /;f ’f’”j ;
x*""?,\ | g iy
4.13 The company shall 1nstaﬁ c’fo mcatxon éygtgrn involvmg latest technology

V l,a ,v"ﬂ‘ n:- 4/: .f

fithe de&gnﬁfed sub-station at the cost of

"’(.r

on information in the projeé%‘,an fotd

the compaz);..;,tefg«,estabhsh dbntact v\{f)ﬁhf,,,the stﬂ%‘astation to which it is
. |

47 G “/M K4
ﬁdmordmati’_,,; w ,«é

&}ect operatxon The regular

malntenancé’/bf techndf%gms o

.\f/'

'*o'xf'if‘orrnatlon lS to be carried out by the

'n'vl
R

“ b,
company at its' 6§t 4; Aﬂ'»ﬁv G .
% A ".’{“ 4"%’#’ "y"mf".;"
% i {’ ’7/”' e, f
‘? ¢ 1"‘1#"_::,. o " "7";. /'f',,")

/;Vfgltage regﬁizi‘tlon silall be suclf%é‘( LS to enable contmued paral]ehng and

,/

’é’i/nchromzatlon"%ith the”g‘f‘% voltage at the point of interconnection.
K ' G,

“

4.16 The company shall ensure that the power factor of the power delivered to
the TGTRANSCO/DISCOM is maintained at or above the minimum power

+ factor as per Tariff Notification, or otherwise pay surcharge as per tariff

not1f1C'1t10n in force or any other penal charges as to be decided by the

Commission.

/i o——-—-——"—"J\ o
V. C{Hf"EF ENGINEER
(IPC), TGSPDCL, :

17
Corpprata Office, 6-1-50,
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4.17

4.18

4.19

4.20

4.22

Any change in rupturing capacity of switch—'gear, settings of the relays, etc,
shall be subject to approval of the TGTRANSCO/DISCOM as the case may be.

As the project's generator may carry fault currents that may occur on the
TGTRANSCO/DISCOM's grid, the company shall provide adequate generator
and switchgear protection against such faults. The DISCOM is not
responsib'le’for damage, if any, catis_ed to the project's generator and allied

equipment during parallel operation of the generator with the
TGTRANSCO/DISCOM'S grid.

f e
‘.r ufr

The company shall “control # vQJ,ect. The SLDC/
ntltled,:to reques"t«:w '

TGTRANSCO/DISCOM shall only b\“{-f 4t
NO:» ,3

reduce electric power an‘d»energy dehvep;eg
% ;

‘v'"-r

> company to

ing a system
xtent that in the SLDC/

f‘the project d

Jﬁ‘sl"iﬁ,ll give the company as
12 ,‘_.“15 practlcable under the

: reasonable efforts to remedy the

< ;
The Company shall abide by the extant Rules and Regulatlons issued by

TGERC from time to time 1nclud1ng but not limited to metering, schedulmg of
energy etc,,

‘ e
V éﬁT’E’F’Eﬂ—NEER
(IPC), TGSPDCL,
¢~ Carporate Office, 6-1-50,
Mint Compound Hyd-500004.
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ARTICLE 5
CHANGE IN LAW

In this Article, the following terms shall have.the following meanings:

5.1

o |

“Change in Law" means the occurrence of any of the following events after

the date on which PPA is signed, resulting into any additional recurring/non-

recurring expenditure by the cofnpany or any income to the company, the

enactment, coming into effect, adoption, promulgation, amendment,

modification or repeal {(without re-enactment or consolidation) in India, of

any law, including rules and regulations fram: ﬁursuant to such law and
4

any notifications issued thereunder.

V.
/r-//rj’f/' J"t’f;%

(a) change in the mterpretatlon o’;r;a 1cat10f§o,f any law, by any Indian
: %
governmental 1nstrumentahty/ﬁavmg the leggﬁpower to interpret or
apply such law, or any c tﬁﬁetent court of law

‘«/ /

requirement for obtaining a’ﬁ%

ifie ;mposmon of a

consg ‘ni?s cleal‘ancgs%and permits
/

"wf:’ A W
which was not recﬁ’?ﬁt‘ed earlier; %f%’ K
Kk D ’/’”%?/
r '4‘)/"
(b) a change in the tex‘[ﬁs %(ﬂd},%ondltl 1{?\@?@;escr1bed for obtaining any
. Ko .«‘" . GG

consents, clearances iﬁﬁ\pernﬁ{‘ég or the 1rf‘éj1‘ 1sion of any new terms or

Mb/ﬁ; W, K2 f’ﬁ ’/;ﬁ' 3 U 7 ‘

condj {6116 01;, ,obta'innf;g‘@su 3 g onden ft—.S; its, cléarances and permits;
2 o
btidue to aiﬁ?default of”{:ﬁg%%/mpany':@

(,/,‘ .'v Vi .‘,’

fl\- \5‘/
LAY chaﬁgéxinﬁ'téé'ﬁen,,1ntrod£f§,tion of any tax made applicable for

0 i
/ﬁé u/f”éditﬁﬁly of p6 f by tﬁﬁé/é’&mpa@as per the terms of this agreement
F A - “lig,
% e iy :

i
43’{% but Shall

\1

;j,’-%
"’ect of Ul Charges or frequency intervals by CERC or

(ii) any change on account of regulatory measures by the CERC or TGERC

including calculation of availability.

|
» {IPC), TGSPDCL,
Corporate Office, G-1 -50,
M;nt Compound, Hyd- 500004
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6.1

6.2

6.3

6.4

ARTICLE 6
BILLING AND PAYMENT

For delivered energy, the company shall furnish a bill to the DISCOM
calculated at thé tariff provided for in Article 2, in such form as may be
mutually agreed upon between the DISCOM and the company, for the billing

month on or before the 2nd worlqng day following the meter reading date.

Any payment rhade beyond the due date of payment, the DISCOM shall pay

51mple interest at prevallmg MCLR of State Bank,of India and in case this rate

I
»:f‘

l}e bllls on 'mo. thly ba31s as per Artxcle

L
w,,
generatmg unit, DISCOM gh

S atements w1thln 5 days of the meterlng date or that a

1 has been issued and remains unpaid until the due

- ¢) provide that the company shall have the right to draw upon such

,

4

/

‘Letter of Credit not withstanding any failure by the DISCOM .to

reimburse the issue therefore for any draw down made under, and

d)  not less than 30 days prior to the éxpiration of any Letter of Credit,

- . the DISCOM shall provide a new or replacement Letter of Credit. Each

;r;éritllly‘ bill or suppl"ementall bill 5}1:@914].?% Br_(;a%gl\i;;ed at the said
scheduled bank for payment under the Eettelof Credn:a)nd shall

i

I

7 v ~
HIEF ENGINEER

* (IPC), TGSPDCL, 20
Corporate Office, 6-1-50,
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6.5

6.6

become payable there under. The opening charges for Letter of Credit
(L/C) and negotiation charges will be ‘borne by the beneficiary i.e,,
company. ‘ ' '

e) - The DISCOM is entxtled for a discount of 1% on exported energy, if the
payment is made wnthm the due date.

Direct Payment: Notwithstanding the fact that a Letter of Credit has been
opened, in the event that through the actibns of DISCOM, the corﬁpany is not
able to make a draw upon the Letter of Credit for the full amount of any bill,
the company shall have the right to require 1n}ﬁ{‘xting the DISCOM to make

direct payment of any blll by cheque or ot e /yvige on or before the due date
4"',-41‘
of payment by delivering such requ151t16’ 4’t6 tl E/:ﬁDISCOM on or prior to the

BT
RS
é’ ’rﬁ?

due date of payment of such bill reqlin‘lhg payrnentﬁm"‘;he foregoing manner.

(‘.n“'

~ Without prejudice to the right di‘f%e cbmpany to de?u on the Letter of

Credit if payment is not received 1{ f lI the DISCOM shal f«, ﬁve the right to
make direct payment by,»mheque or otl ‘f" %’wm ,‘,df any bill as suc:h, within 45

% "/

days after’the date of glﬁsftﬁ*esentatlon f@é,;the designated officer of the

i f')‘ ;r( /' u,t N

DISCOM,the company shalid’éce&%{pggment 1%" 1] for such bill. When either

such direct payient is rnadef;t 1o corﬁ;’fg%‘y,shalla(ﬁ %‘*ﬁreseht thé'Same bill to
; @

/Il-/f‘/’g ‘3"
ank’f‘é'f%paymenté{‘gam %’%he"ﬁ@[’ex of Credxt. ki _' "

' “'ﬂﬁ’:‘:‘;’ ,’yyl/ by
Bllling dlspufég‘ The ; J‘;S‘QOM shaﬁ bay the bills of the company promptly
i “/Ei/ b §3"(’}' M@
s(uilgféc 7 omihe o Visions“ /,:;Al;tlcl =% and in accordance with tariff
i G5, i f’z% e
ff’tfeéermme TGERG! fom time Edfﬁfhne '
""r/f! .;A £ "(‘ \

Th», L)ISCOM shailf‘/ﬁotlfy fll?"kcompany in respect of any disallowed amount
on ;géaunt of any dlsgute as*’f:o all or any portion of the bill. The company
i 1ate1y talﬁé up issue with all relevant information with DISCOM
’}@é’a by the DISCOM, if found satisfactory. Otherwise the

DISCOM shall 110t f’y its rejection of the disputed claim within reasonable
time with reasons recorded in writing there for. The dispute may also be
decided by mutual agreement. If the resolution of any dispute requires the
DISCOM to reimburse the company, the amount to be reimbursed shall bear
interest at simple interest at prevailing base prime lending rate of Sta{te‘ Bank
of India from the date of disallowance to the date of 1'eimBursement.

[EF ENGINEER ~ °

* {IPC), TGSPDCL,
Corporate Office, 6~1-50, 21
Mint Compound, Hyd-500004.
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6.7  All payments by the DISCOM to the company hereunder shall be made to
such address as may be designéted by the company to the DISCOM in writing

from time to time.

Address’ . B M/s. Hyderabad MSW Energy Solutions Pvt
Ltd, Level 11B, Aurobindo Galaxy, Hyderabad
Knowledge City, Hitech City Road, Hyderabad -
500 081.

Telephone No. : +91 40 24446000

Fax No.
e-mail

6.8

Vo e
\EF ENGIR g, B
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7.1

ARTICLE 7
UNDERTAKING

The company shall be reépbnsible:

M

(i)

upon théfF étltleﬁ"fll(éd. by the” -’6

For the proper maintenance of the project in accordance with

. established prudent utility practices.

For the operation, maintenance,l overhaul of the plant, eqﬁipment,
works, switch yard and transmission lines and equipment up to the
interconnection point of the project i.e,, the 400 KV Malkaram SS in
close coordination with the DISCOM., ;,z’ ,,/

&//.
The company shall furnish the gené’i,éfﬁ 65/” 1’ and maintenance schedules

every year. /% w,’{ﬁ}‘f

lev1es imposed by any gov ﬁﬁment or competent E;tatutory authority

on the land, equlpmcnt mate‘i“'gl o;/ oﬁis of the px%"%}:t or on the
. *(// ’/

energy generatecf gﬁ;ﬁonsumed Effé project or the company or on

the income or assets,«?sf tﬁé '80mpany :{%
{3‘ ,.;?i h*"’!», @%

For furnis;hmg any i centiveS?éﬁ'hc\essmffg beneﬁts received from
R ‘*/"“

R -w %, S/
GoI”/; Vi of” ngana pa Sa 1rougl’rf“to DISCOM as to be decided
by Sta-fe, Commlsélon whilg de’cid1ng/de’c£mmg the Tariff applicable

smpany under section 62 of the Act.

K

; i, i o3 /// ﬁﬁeﬁ’e}”ﬁ ,,/..ﬁ
A, ¢ i, O
i) ’/’#]F‘df‘;db’tainxn /t-:cessarfva/ rov‘lfs, ermits or 11censes for operation
st ! r‘ /‘ p
7 ,',;d,,, of the p glfq,ct anéf"sale of enei‘gy to TGTRANSCO /DISCOM there from
K 7}, under the ﬁi‘ﬁ\nsxon‘éf‘/the relevantlaws. .. Fate D)
KN I S L AR Ul
(vii) hare Cleénr Developrnent Mechanism ("CDM") benefit with the

and as amended from time to time to the extent indicated below:

The proceeds of carbon credit from the approved CDM Project shall be
shared between the Company and the DISCOM in the following
manner, namely,

Wersmme ™
CHIEE ENGINEER
- (IPC), TGSPDCL,

Corporate Office, 6-1-50,
Mint Compound, Hyd-500004.
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7.2

*

Ve

: %0h00d.
Wi Gampound,Hy %
i, p

a) 100% of the gross proceeds on account of CDM benefit to be
retained by the compény in the first year after the date of

commercial operation of the generating station;

b) in the second year after COD, the share of the DISCOM shall be
10% Which' shall be progressively increased by 10% every year
i.e., in the third ‘year after COD it shall be 20% and so on till it
reaches 50%, where after the proceeds shall be shared in equal

proportion, by the company/power developer and the DISCOM.

- (viii)  For payment of any charges as fixed by TX ;S/RC from time to time and
. s ] 2 5;;:,;}», o ,v’ d
levied by the DISCOM. N 4
) it
. : q.r:?ﬁf‘@:{f/// d\‘:::?ﬁjf’,r,
(ix)  The company has to comply withgthe pfﬁq;;;/;;gions of the T.G. Code of
; . X ik, ‘
Technical Interface (Grid 2 i,
The DISCOM agrees: ' %& _
(i) to make all reasonable effq}:;gs - fopar angements for
evacuation of pow %g%nthe prolé@%;ﬁﬁi the company’s expense which
’ ""’ff?&f":?i*_('-?@ﬁ‘f‘:f, ity, . . v
has been completedipriorgoithe COD ofithe project subject to Article 3.
. AV, ORI, VI, .
(ii) for purchase, of delivergd.energy: om the project as per Article 2.2.
G R e g
AT A, G
(iii) .
;,'/ ";‘g;;’c: i
A - "
G
N,
£l
J@,ﬂ ‘i,
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ARTICLE 8
DURATION OF AGREEMENT

This agi‘eement shall be effective upon its execution and delivery thereof between

parties hereto and shall continue in force from the COD and until the twentieth

(20th) anniversary that is for a period of twenty 'yeax‘s" from the COD. This

agreement may be renewed for-such further period of time on such terms and

conditions as may be mutually agreed upon by the parties, 90 days prior to the

expiry of the said period of twenty years, subject to the consent of the TGERC.

AN
Al

AL

- Y CHIEF ENGINEER |

. (IPC), TGSPDCL,
gre Office, 6-1-50,

Corporate

Mint Compound, Hyd-300004.
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ARTICLE 9
NOTICES

9.1 Except as otherwise expressly provided m this agreement, all notices or
othércommunicationswhichaferequiredo1*15ermittedhereundershallbein
writing and sufficient, if delivered personally or sent by registered post or-
certified mail, telecopy, telex addressed as follows:

If to the Company: , <
Attention - General Manager,
' - M/s. Hyderabad MSW Energy Solutions Pvt
Ltd., Level 11B,:Aljrobindo Galaxy, Hyderabad

_Telebl{oné No.

Fax No.
~e-mail

Attention

“the same in the'pt)st'offic':e in an envelope properly

ppropriate party for delivery by registered or certified _
mail having proof of mailing the same. All notices shall 'be deemed delivered

addressed to th

upon receipt, including notices given by fax or email regardless of the date

the confirmation of such notice is received.

9.3  Any party may by written notice change the address and/or addresses to

which such notices and communications to it are to be delivered or mailed.

HIEF ENGINEER
- (IPC), TGSPDCL, 26 -
Corporate Office, 6-1-50,
Mint Compound, Hyd-500004.
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10.1

10.2

10.3

10.4

10.5 /éj/r‘}f/e/ { fsany‘ﬁ

10.6

10,7

ARTICLE 10
SPECIAL PROVISIONS

The waiver of any breach or failure to enforce any of the terms, covenants or

conditions of this agreement shall not in any way affect, limit, modify or -

waive the future enforcement of such terms, covenants or conditions.

No oral or written modification of this Agreement either before or after its
execution shall have any force or effect unless such modification is in writing

and sxgned by the duly authonzed representatwes of the company and the

g
DISCOM subject to the condition that a //"fui‘ther modification of the
agreement shall be done only with the prlé a‘pproval of TGERC. However,

.4""'/

the amendments to the agreement asy, péeﬂ(f“ the ¥ égbective orders of TGERC

from time to time shall be carrled’ '{T%AAII the concflflogs mentioned in the
agreemerit are with the consent d‘ GERC _ K %?

w; :Z\'. E ‘A"l"-??
',M’

dv :ﬁ:/
"J/f f’
However, in respect of rpower evacuarldg))/}f% ’{foltage levels /f,&} interfacing

h

with TGTRANSCO/DISC ’%"“md will be"/“gsk,per Article 1.32, The costs of

‘e

\

0

x{t-

interconnection facilities h ”{;e tﬁ@)borne by { '\?company as per Article 3.
xx R

A, | ‘%‘m ' fm% i,
The invalidityo oL fﬁen'forceab’fllty forféﬁgf?i'cason “0f any provision of this
agreemenﬁ"éiiall not'g%léjudlce oi‘«é",ﬁ’ééj‘c the vaflgity or enforceability of any
other pI‘OVlSlfdy‘il,a tlns a{g'l;ee’ment rf/@ b,

"

7 R q
& 7 to insi i 'p,,o’ﬁe or more 1nstances upon the strict
w.//)'.t g " ‘“/"«‘c:’/
4p‘erformance St a‘hy o Bprovision§ of this agreement or to take advantage

Nt "4 h‘ 2 >, 0N
G i

of its rlghts/ iéreuncfé

i'fshall not be construed as a waiver of any such

‘ow “ R

.v’
prov1§10ns or relmqtffshment of any such rights but the same shall continue
K/ crand effeéfcgé
"aﬁf:?\, /m.,,,f?’ 5?'{

G, r»@wﬂ

Unless the conféﬂ/cﬂherwxse requires, every arrangement procedure or any

other matter wh1ch is, under any of the provisions of this agreement,
required to be mutually agreed upon between the parties, shall be concluded
by a written agreement between the parties not later than the date specified

in the relevant clause of this agreement, subject to the consent of the TGERC.

This agreement, including Schedule 1, 2, 3, 4 attached hereto, constitute the
entire agreement between the parties with respect to the subject matter
hereof, and there are no oral or written understandings, representation

commitments of any kind, express or implied, not set forth herein.

CHEFENGINEER
- (IPC), TGSPDCL, | Uka A

Cnrnnrata Nffira Q.4 RO
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10.8 The headings contained herein are included solely for the convenience of the
parties and are not to be used as a basis for interpreting the various clauses

of this agreement.

10.9 That each of the parties agree to act in good faith in implementing the terms
and conditions of this agreement and in carrying out their respective

obligations hereunder.

10.10 In the event of the merger or reorganization of DISCOM, if the resulting

entity is able to perform DISCOM’s obligations hereunder in no less a manner

performance of DISCOM'S obligation.

10.11 In the event of the merger or reorg: |

ﬂgja onab wn:hheld

Q‘,A )

28
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~ ARTICLE 11
FORCEMAJEURE

11.1 Definition of Force Majeure:

(a) “Force Majeure” shall ,mezin any event or circumstance_ or combination
of events or circumstances that materially and adversely affects the
performance by either party (the “affected party”) of its obligations
pursuant to the terms of this agreement (including by preventing,
hindering or delaying such performance), but only if and to the extent
that such events and c1rcumstances are ng”%fyvnhm the affected party’s
reasonable control and were not weéﬁs’/b;{ably foreseeable and the
effects of which the affected par@ﬁ«‘%%ld not have prevented by

v‘,/:(

n;{ %he case of ‘Cﬁhstructlon activities, by

i K
the exercise of reasonable ftﬂl’and care. Any e%nts or circumstances

prudent utlhty ‘practices or,

/
meeting the description of i{o‘}‘ce ma]eure which ha‘fé the same effect

'” I‘ 7
‘upon the performance of any o ‘gﬁ'e cof ]:fe{'ny power pi%] é%:t setup and

Y
:'.0‘/

which therefore ”;ﬂ%f‘”t?é 1a11y and ?ﬁé sely affect the ability of the

project or, as the ca{' ’é; ‘Tﬁ;ﬁ_ej the Dlgﬁg)élyl to perform its obligations
r.:’( H,A/A,
hereunder shall constitiite for@efl_i‘njeure W%tlr respect to the company

l;“/}“
or the/ b C%Mf’respect Veiy MMM G
G iy it 7 iy
diiést;umstancesf and events shall include the following
F

i

(b} Forcé /ﬁlajeure

& Ezthat thef%ntheir consequences satisfy the above

D) "‘r/wy/fww' W, )

i q 1femen{§‘¢,/§ ’f/;g f
P ‘,/.-;F.A

/’ri%poh‘clcal events ‘4tich as acts of GOD including but not

::ﬂ-‘. /,e /"

lim fl to an%storm, flood, drought lightning, earthquake or

(if) Indirect political events such as acts of war sabotage, terrorism
or act of pub‘lic enemy, blockades, embargoes, civil disturbance,
revolution or radioactive contamination ("Indlrect Political
Events”)

- (iif) Direct political events such as any government agencies’ or the

DISCOM’s unlawful or discriminatory delay, modification,

' VA ‘-\,._.-a-—--——-)"“‘“—‘ | oy
\/cfr)uEFENGlNEER S

- (IPC), TGSPDCL, 29
Corporate QOffice, 6-1-G0,
Mint Compound, Hyd-500004.
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denial or refusal to grant or renew, or any revocation of any

required permit or change in law (Direct Political Events).

(iv) In the event of a delay in COD due to:
(a) Force majeure events affecting the company;
' o ‘ . or
(b) DISCOM event of default as defined in 11.2, the
scheduled COD shall be deferred, for a reasqnable period
but not less than ‘day-to-day’ basis. subject to a
maximum period of 12 mon;m;s, to permit the company

or to overcome the effe of the force majeure events

ﬂ"r

o) er}ng,tpe extende

S0 e

.'~‘_.>.,
Q:the co ntlnu. j
\"ixﬁt‘;;?f;}‘ ’

11.2.1 The occurren‘gg,,an

-_ﬂggDISCQM;(“DISCOM Event of Def'lult")

3
J:‘v “41"

(w1th -‘ragspect to payments due to the company

’ 2), for a period of ninety (90) days after the due
\'(ﬁ'x

.ﬂ(r

e“ t and” tlg,e company is unable to recover the amount

from the company in this regard; or

(iii) except where due to ariy compahy’s failure to comply with its
obligations, DISCOM is in material Breach of any 6f its obligations
pursuant fo this agreement, and such material breach is not rectified
by DISCOM within thirty (30) days of rec'eipt of notice in writing in

_ tbis regard from the company to DISCOM; or

.?'..‘a':--'f.j‘.._-.f) V J | e B —_
o . OHIEF ENGINEER

N - (IPC), TGSPDCL, - SN gl )
L Corporate Office, 6-1-50, o i p By
Mint Compound, Hyd-500004, e B OG5




(iv) if-

11.3

11.3.1 The*’i:?écurrence an d»:/,éontmuﬁtlbn of an

\é’f—-._____-—,;———-——-'*.-—gl AT T

[ g DG, ~

DISCOM becomes voluntarily or involuntarily the subject of

any bankruptcy or insolvency or wmdlng up proceedings and

such proceedings remam uncontested for a period of

thlrty(BO) days, or any wmding up or bankruptcy or
insolvency order is passed against DISCOM, or

DISCOM goes into liquidation or dissolution or a receiver or
any similar officer is appointed over all or substantially all of

its assets or official liquidator Is appointed to manage its

'«",c

affairs, pursuant to law, /ﬁg'z,
/ .f

P % %

Provided that 1t shall not consfr tt( e’*a DISCOM Event of Default,

where such dissolution opghg’ufldatl 2 s /S\DISCOM or DISCOM is
G
for the purpose of aA’ﬁé)‘ger, consohdatfﬁ?n ,Or reorganization

and where the resﬁl/f)g entity has the fniaﬁ ic1al standing to
perform its obhgatioﬁs}p«undex‘,} {his agreeiﬁﬁnt and has
credltwortl/{ﬁ’ éss similar to&:b § (5M and expresslfcé’ssumes all

,; 7 7

obligations dffD:lf‘S@@M and is 111’?’13051&011 to perform them; or
e f%"% /?'v

K\%\s

{?“’/ ﬁ'ﬁ (il'ft'
}qézsﬂpject to ﬂy of¢ @ﬁﬁﬁgxﬁge%lts and DISCOM does

/ %or purchai‘s'e of power; or

C

e‘l‘f&”e of j\ﬂ}%ther even thhlch is specified in this agreement to
3 o

b‘f*éiﬁ"/ G d’éfagult ”'EDISCOM

".‘?’4 MP’ ,f«"’ N e
i, iy T
’/f/ '
0f D efault.
"’V;% K f’”

the company assigns, motrtgages or charges or purports to

assign, mortgage or charge any of its assets or rights related to
the " project in: contravention of the. provisions of this

agreement; or

'the company transfers"or novates z ’\ny of its rights and / or

lIEF ENGINEER
(IPC), TGSPDCL,

y of the following events, unless any

36




provisions of this agreement; except where such transfer

= is in pursuance of a law; and does not affect the ability of
the transferee. to perform, and such transferee has the
financial capability to perform, its obligations under this

agreement or

™ is to a transferee who assumes such obligations under
this agreement and the agreement remains effective

with respect to the transferee;

(i)  if
@
ndlng up proceedings and
r a period of thirty
. ®) Srcler is passed

Qe
l~$/ ~
i

ﬁr dissolution or has a

w % R

appomted over all or

reorgaglzatlon and where the resultmg company retams

culv

e . eaf-;sc;sume‘s/all obhgatlons of the company under thlS agreement
| an i ‘in a position to perform them, or

(iii) the company repudiates this agreement and does not rectify
such breach within a period of thirty (30} days from a notice
from DISCOM in this regard; or

(iv) -except where due to any DISCOM'’s failure to comply w1th its
' material obligations, the company is in ‘breach of any of its

material obligations pursuant to this agreement, and such . ..

P — A
CK]IEF ENGINEER 32 - _ _
(IPC). TGSPOCL, ' T Y
Corpm’ate Qffice, 6-1-50, C

Mint Camnaiind 11oa racae .
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(v)

(vi)

(30) .days of receipt of first notice in this regard given by
DISCOM; or | |

occurrence of any other event which is specified in this
agreement to be a material breach / default of the company.

default has occurred under any of the. financing agreements

‘and any of the lenders to the projecf has recalled its financial

assistance and demanded payment of the amounts outstanding

11.4 Incase of occ

under the financing documents or ‘any of them as applicable
t@hﬁ notice to-the DISCOM to
/' . .

and the lenders shall issue a writtel
this effect, " . ﬂ,ﬁ%
e hHEAIN
f///”‘%’ggﬂa

f fﬁi@.{ut in clauses 11.2&

. 5 s !
urrence of an event of deggl‘fb@:’ﬁs to %/:%»
s %

W
K%
i

3 ._ﬁ?. v 37 s .
11.3 of this agreement, the non-d%fé*'fgfi"\ng party sﬁﬁj}%@ssue a default notice

& i
- to the defaulting party i11-accordz{§”i :

K L o
. : K st
' N ,%,/

’ K R

\élj’lEF ENGINEER 7/ 4

& /‘;‘ s

e ‘with Article 14 of @?zagreement.
"«‘J{' 2 ) ; "'/ ¢
o

/
775
s x%ff&
gL . )
' «a%{?%ﬁ G,,%,f\

L, Koce
- (1pC), TESPDCL 50 %’ U, K77
Office 6-1-50, .y% % /,fﬁ‘ S,
Corporate . 7 N i,
Mint Compound, I}yd—500004. 5@%, «zg%ﬁ 4"1{;’%’ g
) ’ ‘(f;‘/%’ﬁ ff.{/% "%/‘E} 4£¢,(4,//. .l')';/%p . 2 i
Gr g, D, 4T Uy,
r""%‘-_;ff ’f:/'.;?' o, A,«« g7,
K K7 G & ,
4&%’;\4 “I{’ 0 {%/
L /57 % %
i . 2%
""‘«?2’ j“‘f"‘?:%«? G
/ TR 5,
o < % ;“' 0% ! /"‘. -"» %
/‘,’p/'.-.‘ff 7 .-.y/;.;/ J,f(,‘ 4"‘,;‘!' T b .*,}:}), / ":x (': *{ :
./W / ’ “’f/ﬁ%}, Cffff,,, .""/z;gf;?&
U K7 G 64
e G, E7
Gy D 4"%’”\
s "/ﬁ':)"f/; (E'/ P
G g7 N
W, D, @
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42.1

12.2

«f’/

ARTICLE12
DATA ACQUISITION SYSTEM & DAY-AHEAD SCHEDULES

The company shall establish data acquisition system with necessary
communication facilities in line with TGTRANSCO procedures and ensure
that the Onhne data shall be completely integrated with State Load Dlspatch
Center (SLDC) within one month from date of COD. The company shall
furnish block-wise availability on day ahead basis to SLDC and abide by the
scheduling proceclures as per the orders, regulations, policies, suo-motu

orders, directions issued by the Indian Grid. COQ "@and State Grid Code, CEA,

avmg two part tariff and

The revision of declared capac1ty by t} ef generator.,{g

Corpora' D ,aﬂ
Mint Compoi ﬁ

34
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 ARTICLE 13
OTHERPROVISIONS

The company shall abide by the followxng COI’ldlthl’lS'

13.1 Usage of Secondary Fuel: Secondary fuel may be used for giving necessary
support ‘during the start-up operations only. The National Tariff Policy
iSsued ‘in r]anuary 2016, mandates the rnust—run status for the waste to
energy projects and to demonstrate this requxrement the developer is
required to mamtaln the records of such start-up operatlons 1nclud1ng the

secondary fuel consumption for such ope1~at101n’§?;2",¢9

i
Y

13.2 mspgs&im_gf_me_gmjggj_m&gguy The éISQOM in whose ]LlI‘lSdlCthl‘l, the

/¢J#/“
project is located shall make an lnspegtloﬁ of tfi’e/power project regardmg
Vi

,4,;

'e‘e'engmeers dﬁce 1n four months and
ther than the MSW/R E-'IS being used as a

"p':‘«
fuel by the generator. Further, the DIS%‘I%MS sgagxensure tha/['fi;he team which
it /' f/,-
conducts the 1nspect10n[?§?the next qua‘%%‘c’éﬁ*/ ¢hall not comp1‘1£€ “of the same

'v"\-

/}*
engineers’ who had condficted’the previousuhspection. In other words, the

‘M\r

the usage of the fuel by a team ofg

Rreny

/x
submit a report that no fossil fuei/oz

team should comprise of dlffereg“lwéhgmeers ‘émong its employees other
r,@u i 5 '} ""ﬁw‘f’/ ’/P
than the engifi e ﬁs/ who concifl ted the? ﬁher inspéction and a copy of the
. ,‘ L h"l}f »,

s ‘,‘ o ,4,«'. LB 4.0%/1 .
report prép 51‘gd by S'lﬁ'.‘i‘l a tea ‘*4), -éﬁz’ﬁiso be"sﬁft to the Commission for its
p

A ﬂ ,&Qm\ ‘ég;%;
K/Ay,-wr}' M‘:', .
ﬁrfd to be’fﬁémg cbﬁl or biomass or diesel or any fossil

IE;

'4 “

'“,¢¢;,> @ the pdwer pro;ec ‘s except for starting operations, the
D"I Ms shall b at hberfy,,,,to termlnate the PPA with the - generator by

.-.e.-»

Arah

“‘.1- }ythls PI?A? entered into by a Developer/Generator with the

/,4

13.3 Incentives: Any";ncentives, interest rates, government grants, generation
based incentives, CFA shall be passed on to DISCOM, as to be dec1ded by
TGERC. '

13.4 hedulix Dispatch: The waste-to-energy power projects in the state
of Telangana shall be treated as must-run stations, thus are not‘subjected to
the Merit Order Dispatch. The generating company has to furnish the day-

ahead schedule and maintain it. However, for the purpose of grid stability-

¥(§£ 1 —-.__- 35 , )
IEF ENGINEER : ZJ 2“‘“‘9

_f IPG), TGSPDCL,
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of grid discipline is available, the schedule can be ‘cha'ng'ed by the State Load

'Dispatch Centre (SLDC) vk{eeping in view the CERC (Indian Electricity Grid
Code) Regulation, 2010 (as amended uﬁ-to’-date) and CERC (Unscheduled

Interchange and related matters), Regulations, 2009 including amendments

theréto.

e
TGSPDCL,
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14.1

14.2 -

14.3

14.4

ARTICLE14
DEFAULT

The company shall achieve COD as per approval of TGREDCO from time to
time, default of which, the agreement IS liable for termination and the same
can be done at the option of DISCOM w1th due notice.

In the event, DISCOM commits a breach of any of the terms of thls agreement,

the company shall be entitled to specnfic performance of thls agreement or

14.5.

“

agreement or claim such damag&S}&& would be avaﬂaiﬁ

: &

e, e
&7 ’J/ﬁ?’ , 45‘% ’fﬁ". /4’%
.-‘ e / ,/
“ ENG‘NEE ff [}
("’ h, GSPD L' 'J
Corporat

%e‘;‘ : [
giving 30 days notice to DISCOM. 7 ‘

"fs«
,:‘
\

In the event, company commlts a b "’”%(t' offfhfr%y of the terms of this
agreement, the DISCOM shall .be e/ "flﬁed to spef:/fﬂ‘o performance of this

ézunder law or both,

f?*,. .‘f "'f’y/
at its option, by glvmg 30 days niotiée’ /ﬁﬁo the company : 'é«f;.g/ ?’
LY iy,

%7(\,,,
If the default continues 6‘ s eriod of 36 gf § ‘or more, either party will have

R /, i3

a right to issue a prehmin’{(\y tice for terrn rfatlon of the this agreement If

0,)

the default is not cured w1thi’ﬁ“f~30 dasfé‘ ,thereafteL/er;cher party can terminate
ST K ff,

.niéa%lalm t:iﬁafhages’g‘mﬁﬁé'3 ‘Gption.

f}f" ) d/ 4,?'3
'//:f / ' 4;!{5}%;/% f /

In the even’ﬂ# f' cancel lﬁtnon of f:i'é' project allotted to the company by

TSGREDCO for ‘ﬁ' i ,,réa soﬁ “he sz‘\iﬁonh DISCOM will automatically stand

SR 4 L 7 g2 “fie
_,,ééfﬁ dff ,;, ’ 'J:-%: %ﬁ; 4‘4;’:{}‘ oty =
'’ % 4‘ e
e ’( “ 1)\ .%% *’J }
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15.1

152

15.3

15.4

ARTICLE 15
DISPUTE RESOLUTION

l?.ach party shall desngnate in writing to the’ other party a representalee who
shall be authorized to resolve any dispute arising under this agreement in an
equitable manner. ‘

Followmg notice by one party to the other setting out the particulars of the
dispute, if the designated representatlves are unable to resolve a dispute
under this agreement within 15 days, such dlspute shall be referred by such
representatlves to a senior officer designate the company and a senior
ofﬁcer designated. by the TGSPDCL respecn who shall attempt to resolve

*.r/
the dlspute w1thln a further perlod of 15 'clgf;s.
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IN WITNESS WHEREOF, the Company and the DISCOM have caused this

Agreement to be executed as of the date and the year first set forth above.

for and behalf of o " for and behalf of

N
SOUTHERN POWER DISTRIBUTION

COM&}‘&%?J%féﬁ&ﬁEANA LIMITED

witfonpie Ofice, 6-1-60,
Mint Compound, Hyd-500004,
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SCHEDULE-1 .

~ Particulars of the Project

(Reférred to in the Preamble to the Agreement) -

hwaharnagar

District

Solutions: Pyt.Litd,, ag-

oy
Kapra (M) Medchal"

Name of the Injection | Interconnection Type of Capacit
Project and Voltage | Point/ Project y of
Address Interconnection SS - the

‘ e Project
M/s. . Hyderabad| 132KV 400 KV Malkaram SS RDF/MSW 24MW*
MSW Energy based

Hit R
RV

AT

)

.ﬁ;%},,,scm:DULE 3

-

gnstructlon -2)Ms.No. 488,dated17.03. 2012

Grid connectivity approval of TGTRANSCO vide
Lr.No CE/Comml&RAC/SE/DE/Comml/ADE GC&CA/F-
]awhrnagr/D No. 82/25 dt:11.02.2025.

fIEF ENGINEER
~ (IPC), TGSPDCL,
Corporate Office, 6-1-50,
Mint Compound, Hyd-500004.
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Annexure ll

GOVERNMENT OF TELANGANA

BOILERS DEPARTMENT

FORM V

[ REGULATIONS 381 (c) ]

PROVISIONAL ORDER UNDER SECTION 9 OF
THE BOILERS ACT OF 1923

No : 01/2025-26

M/s. HYDERABAD MSW ENERGY SOLUTIONS PRIVATE LIMITED, Kapra(V)
,Kapra(M),Medchal(D) are hereby permitted to use the Assembled Boiler - High Risk With

Registry No : F/R Boiler rating 6778.93 square meter, made by M/s. SHANGHAI

INDUSTRIAL BOILER CO and bearing Maker's No : ME-005 at a maximum pressure of

46.00 Kilogram per Square Centimeter. pending the issue or refusal of a certificate within

six months from the date hereof after which period this order will become void.
This PO is valid from 26/05/2025 to 25/11/2025
Remarks:Pending Registration & Steam test

Fee Paid: Rs. 264700/- on 12/02/2024

Dated: 29/05/2025

DN: c=IN, o=THE DIRECTOR OF BOILERS, ou=I/C
DEPUTY CHIEF INSPECTOR OF BOILERS SPECIAL
OFFICER, title=6dc3,

2.5.4.20=aad80da9735a24662f6c431cf418147bc
A RAO d42822b4c89e0d7e6a0768aeff55463,

postalCode=500013, st=TELANGANA,

serialNumber=f0863f2ba06cef66bc5e9c9857025

743cabecb2687d618d91a64ab097b697f6d,
M l | L LA P U D I cn=SREENIVASA RAO MULLAPUDI
Date: 2025.05.29 15:07:11 +05'30"

Deputy Chief Inspector of Boilers ( Special Officer), Hyderabad

T.E of SPL :No F/R L= 1208 Mirs Satisicatory  GREEN[VAS S

N.B :- This order must be produced on demand by any authorised person and surrendered to the

Director of Boilers on receipt of order.
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GOVERNMENT OF TELANGANA

BOILERS DEPARTMENT

FORM V

[ REGULATIONS 381 (c) ]

PROVISIONAL ORDER UNDER SECTION 9 OF
THE BOILERS ACT OF 1923

No : 02/2025-26

M/s. HYDERABAD MSW ENERGY SOLUTIONS PRIVATE LIMITED, Kapra(V)
,Kapra(M),Medchal(D) are hereby permitted to use the Assembled Boiler - High Risk With
Registry No : F/R Boiler rating 6778.93 square meter, made by M/s. SHANGHAI
INDUSTRIAL BOILER CO and bearing Maker's No : ME-006 at a maximum pressure of

46.00 Kilogram per Square Centimeter. pending the issue or refusal of a certificate within

six months from the date hereof after which period this order will become void.

This PO is valid from 26/05/2025 to 25/11/2025

Remarks:Pending Registration & Steam test

Fee Paid: Rs. 264700/- on 12/02/2024

Dated: 29/05/2025

T.E of SPL :No F/R, L=1208 Mtrs Satisfactory ( Connected to ME-005)

Digitally signed by SREENIVASA RAO MULLAPUDI
DN: c=IN, 0=THE DIRECTOR OF BOILERS, ou=I/C DEPUTY

CHIEF INSPECTOR OF BOILERS SPECIAL OFFICER, title=6dc3,

S R E E N IVASA 2.5.4.20=aad80da9735a24662f6c431cf418147bcd42822b4c
89e0d7e6a0768aeff55463, postalCode=500013,
st=TELANGANA,

RAO M U L LA P U D I serialNumber=f0863f2ba06cef66bc5e9c9857025743cabech
2687d618d91a64ab097b697f6d, cn=SREENIVASA RAO
MULLAPUDI
Date: 2025.05.29 15:15:19 +05'30"

Deputy Chief Inspector of Boilers ( Special Officer), Hyderabad

N.B :- This order must be produced on demand by any authorised person and surrendered to the

Director of Boilers on receipt of order.
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“Annexure lll

HYD F%A A0 GREATER HYDERABAD MUNICIPAL CORPORATION
i Municipal Complex, Lower Tankbund Road, Hyderabad — 500 063
From To
The Commissioner, The Chief Engineer/ IPC,
Greater Hyderabad Municipal Corporation, ~ Southern Power Distribution Company of
1st floor, CC Complex, Telangana Ltd,
Lower Tankbund Road, Hyderabad. Corporate Office, 6-1-50, Mint Compound,
Hyderabad- 5000063.
Lr.No.SWM/0031/2015/ EE-SWM/ 02 Dated: 09 . 06.2025
Sir,

Sub : GHMC-SWM - Sri Venkateshwara Green Power Projects Ltd for setting up 14
MW capacity Waste to Energy plant at Yacharam- Extension of time for
entering PPA and enhancement of capacity - Reg.

Lr no SVGPPL/GHMC/290525/01 dated 29.05.2025 of SVGPPL

Lr no CE(IPC)/DE(IPC)/F, SVGPPL/D.No.1662/ 2024-25 dated:14.02.2025

Agreement between GHMC & M/s.SVGPPL dated 10.11.2010

Lr.No.147/ AC(H&S)/SWM/GHMC/ 2019 dated 03.10.2019 to SVGPPL

Lr.No.147/ AC(H&S)/SWM/GHMC/ 2019 dated 25.04.2020 to SVGPPL

Fkkkk

Ref

LAl R

It is to bring to your notice that, vide reference 1t cited, Sri Venkateshwara Green
Power Project Ltd while citing your letter at reference 2nd cited wherein the agency was
requested to furnish certain document, has requested GHMC to grant extension of time
for entering Power Purchase Agreement with TGSPDCL.. Further, it was also requested
to grant approval for enhancing the capacity of the proposed Waste to Energy plant
from 12 MW to 14 MW,

In this regard, it is to inform you that the existing agreement between GHMC and
M/s SVGPPL dated 10.11.2010 is valid. GHMC has also issued a letter dated 03.10.2019
to M/s SVGPPL assuring supply of 700 Tons per day of MSW. This commitment was
reiterated by GHMC vide letter dated 25.04.2020.

Further, GHMC hereby issues No Objection for enhancing the capacity of the
proposed WTE plant from 12MW to 14MW and for execution of Power Purchase
Agreement between SVGPPL & TGSPDCL.

The above details are furnished for taking further necessary action as per
rules on the request for M/s Sri Venkateshwara Green Power Projects Ltd for
processing Power Purchase Agreement (PPA) for the enhanced capacity of 14 MW
Waste to Energy Plant.

Yours faithfully,
Encl: References

Commissioner,

Copy to the Managing Director, Sri Venkateshwara Green Power Projects Ltd.



BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

0.A. NO. 199 of 2021 (SZ)

IN THE MATTER OF:
Sri. Shankar Narayanan Bala
Krishnan,
Telangana and Ors
...Applicants

Versus

State of Telangana and Ors
...Respondentss

Report filed by 6" Respondent

D.Sreenivasan
V.Jaiharisudhan

Counsel for the 6'" Respondent



